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Dear Shri Wilson Ji,

Please refer to your letter dated 05.09.2020 regarding the need for
diversity in Union Judiciary.

2. I would like to inform you that the appointment of Judges of the
Supreme Court and High Courts is made under Articles 124, 217 & 224 of
the Constitution of India respectively which do not provide for reservation
for any caste or class of persons. Hence no caste/class/category wise data is
maintained centrally. However, the Government is committed to social
diversity in the appointment of Judges in the Supreme Court and has also
been requesting the Chief Justices of the High Courts that while sending
proposals for appointment of Judges, due consideration be given to
suitable candidates belonging to Scheduled Castes, Scheduled Tribes, Other
Backward Classes, Minorities and Women to ensure social diversity in

appointment of Judges in High Courts.

With regards,

Yours sincerely,

Shri P. Wilson,

Member of Parliament,
No. 10, Railway Colony 4™ Street,
Off Nelson Manickam Road,

Chennai-600029.
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